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All chabad, this the 6th day of Lec.200l.
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0. A, NO.97) of 1996.
1. 3nt. Anupam Kumariw/o Sri han Kailash Tiwari r/fo Village
& Post - Gunai Geharpur, District - Allashebad,
+.s.. HApplicant.
Counsel for applicant : Sri H.S. 3rivastava.
Versus
1, The Union of India through the Lirector Genersl, Depart-
ment of PostsS, New Lelhi.
2. The Chief Post Master General, UP Circule, Lucknow.
3. The Post Master Gegneral, Allahabad.
4, The senior superintendent of Post Uffices, Allahabad

Jdjvision, Allahebad.... esseoe HeSpondents.

Counsel for respondents ¢ Km. 3. srivastava,

Oh D Eaa (CnAL)

BY HON, lixn, HAFITQUUOIN, Jlbis

‘ The applicant heS filed this O.A. Seeking quashing
ﬁi{i Gﬂ%ihe memo dated 2.9.96 issued by the Senior superintendent of
Post Offices, Allahabad (liespondent No.4). By the said
letter, the lieSpondent DNo.4 has offered the appointment to
the post of Extra uepartmentai Branch Post iMaester Gunai
Gaharpur, Allahébad to one dnt. Mehrun Nisha, %he appl icant
further secks direction to respondents to consider the case
of the applicant for the post in question whoSe names were |.

sponsored in reSponse to the offer given by neSpondent No.4

for the post in question.

2. Ihe case of the applicant is that the reSpondent

No.4 called for the names of suitaeble candidates for the

appointment to the post of Extra Jepartmental Branch Post
liaster at Gunei Gaeharpur and the employment exchange, Allahabaj
sponsored the names including the name of the applicant.

Thereafter, the respondent No.4 vide letter dated 13.8.96
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asked the epplicant to submit the application in the
prescribed profomma, which was submitted by the applicant
along with requisite certificates on 26.8.96. However, to
the utter surprise of the applicant, the respondent No.4
vide impugned memo dated 2.9.96, offered appointment to

Jnt. Mehrun Nisha on the post in question. According to
the applicant, the action of the respondent No.4 is againSt
the rules and principles of fair play. It is also stated
that the impugned order has been passed in violation of
principles of natural justice and the appointment of amt.
iMlehrun Nisha on compassionate grounds in relaxation of nommal
rules is arbitrary and beyond the jurisdiction of respondent
No.4. It iS also stated that ant. Mehrun Nisha had earlier
refused the offer of appointment as Extra Udepartmental
Jelivery Agent, Bharatganj where her husband w-as appointed.

Therefore, her appointment in relaxetion of normmal rules

has been made in utter disregard of the rules and the action
of respondent No.4 is arbitrery. The respondents have
contefated the claim of the applicant. The case of the

E ; respondents is that Smt. Mehrun Nisha w/o Late Sri Israr

: % { Khan who was engaged temporary as E.Q., Packer to Philatilic
| Bureau, Allahabad office on compassionate ground after the

" death of her hushand also Submitted application for her |

appointment on the post in question on 30.8.96. It is a&lso |

5 pointed out that the name of amt. Mehrun Nisha was approved F
by CHAG, UP Circle, Lucknow vide mémo dated 27.11.89 for |

the appointment of E,D. Packer. However, Smt. Mehrun Nisha

|

| &
was engaged as E.JU., Packer ageainsSt vacancy caused due to R

:

|

y the regular incumben@,pn deputation - of post of Allahabad
Circle. Jince ant. Mehrun Nisha was not posted in E.Q.
Cadre but was engaged ténporary as E.D. Packep, She was
appointed on post in question under rel axation of nommal
rules on compassionate grounds and She has been working on

the post in question Since 12.9.96.
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e fle have heard Sri Hg srivastava for applicant
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and Km. Sa-dhana sSrivastava for reSpondents. —
4. It is an admitted positiocn that after the name of pfw5§

the applicant was Sponsored by the local employment exchange
and after submission of his application on prescribed form,
the name of all the applicantsS were not considered by the
r95pandehts for selection. In other words, the applicant
was merely a candidate for the post in question. The
respondents have stated that the poSt in question has been
filled up by appointing one dnt. lMehrun Nisha on cumpassionatei
ground. By means of this C.A., the applicant has challénged |

the appointment letter of ant. Mehrun Nisha. fff

5 The main question for consideration is whether #ﬂ&£}
the applicant haS locuS standie to challenge the appointment 1 (ﬁ;

of amt. Mehrun Nisha on the post in question. IT is obvious :ik[
in the present case th,t applicant was merely a candidate
for the post in question and he did not participate in any

selection process. The appointment of dnt. Mehrun Nisha was

made before the process was started. In our conSidered
opinion, the aepplicant haS no veSted right to the post in
guestion being merely @ candidate to the same. Therefole,

the applicant cannot challenge the legality of the gppointment
of aat. flehrun Nisha who has even not been impleded in the
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present case. The C.A., therefure,g@-m merit and the

Same iS dismissed.

There shall be no order as to costs.
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